INTHE couy
RT OF G. N, PAN
+ N. PANDEY, ASJ -09 (POCSO) (WEST), TIS HAZ
COURTS, DELHI. ) WESD) "

FIR No.586/2018

P.S. Nihal Vihar

State Vs. Ravi @ Parveen

06.06.2020 Uls 302/34 IPC read with Section 25/27 Arms Act

The court of undersigned is having duty today as Pef
computer generated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

This is an application for grant of interim bail moved on
behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Sh. Deepak Sharma, counsel for the applicantlaccused
(through Video Conferencing).

Reply to the bail application filed by the 10 Insp. Jitender
Dagar perused.

Arguments on the balil application heard.

The counsel for the applicantlaccused submitted that the
applicant/accused is innocent and has nothing to do with the alleged

offence and has clean antecedents. It is further submitted by him that the

applicant/accused is suffering from pain and swelling of testicles from
several months and is undergoing treatment from dispensary inside the jail
and the problem of the applicant has been diagnosed as 'Hydrocele’. It is
further submitted by him that the condition of the applicant is getting worse
day by day and Jalil Authorities has failed to provide the applicant/accused
proper and effective medication due 10 Covid-19. In view of the
submissions made, the counsel for the applicant/accused prayed that
interim bail for a period of 60 days be granted to the applicantlaccused in
the present scenario of Covid-19. \

On the other hand, Ld. Addl. PP for the State vehemently
argued that bail application. She argued that the offence in uestionAs

serious in nature and if the applicant/accused is granted bail, hg|canjfump
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application,
applicant/aclc::l;/c(ie raeI:iviZn: o the‘ memcél St repon of the
Jail No.10 Rohini. Now Delh.Om the Medical Officer I'n-Charge, Central
called in the dispénsa I. As per report, the applicant/accused ?NaS

_ ry on 01.06.2020 where doctor on duty examined
him and during examination hydrocele was present but tenderness was
absent. It is also reported that the applicant also stated that he had been
given surgery date in the past but no medical documentation was given by
him to Jail Dispensary and now he is in a separate barrack for 14 days

(isolation period for Covid-19).
As per the medical report of the applicant/accused, there is no

emergency at all to grant him interim bail as he has been kept in Isolation

Centre in the Jail and his condition is stable. Even otherwise, the
applicant/accused is not covered under the guidelines issued by the
Hon'ble Delhi High Court to grént interim bail to inmates during Covid-19.

Keeping in view the above, the bail application is accordingly dismissed.

Copy of the order be given dasti.

06.06.2020
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IN THE COURT
OF G. N. PANDEY, ASJ -09 (P
-09 (POCSO) (WEST), T
COURTS, DELHI, ) h TGHAZRRI
FIR No.326/2019
P.S. Hari Nagar
State Vs. Sukhvinder Singh @ Sunny
06.06.2020 Uls 307/34 IPC and 25/54 Arms Act

The court of undersigned Is having duty today as per
computer generated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

This is an application for extention of interi
behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.

Sh. Mahesh Patel, counsel for the applicant/accused.

Applicant/accused Sukhvinder Singh @ Sunny present on

interim bail.

m bail moved on

Reply to the bail application filed by the 10 SI Shrikrishna.
Arguments on the bail application heard. Reply to the bail

application filed by the 10 perused.

Interim bail for a period of 30 day
dical treatment of his wife vide

s was granted to the

applicant/accused for the purpose of me
detailed order dated 11.05.2020 passed by Sh. Samar Vishal, Ld. ASJ-08

(West). By way of the present application, interim bail for a further period

of 45 days has been sought on behalf of the applicant/accused on the

ground that the surgery of the wife of the applicant/accused has been

conducted and the presence of the applicant/accused is required to take

care of her as the applicant/accused is the sold bread earner of the family.

Considering the overall facts and circumstances of the case coupled with

the fact that the presence of the applicant/accused is required to lookafter
his ailing wife, the interim bail for the applicant/accused is extended till
06.07.2020 on the same terms and conditions. Application is disposed off

accordingly.

Copy of the order be given dasti. Copy of the order be also

sent to Jail Superintendent for information.
.N. PANDEY)

Tis Hazari Cpurt,Delki/06.06.2020
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BEmae o

IN THE COuRr
T OF G. N. PANDEY, AS
- N. J -09 (POCSO) (WEST),
HAZARI COURTS, DELHI ) (WEST), IS
FIR No.876/2017

P.S. Ranhola

State Vs. Satish @ Deepak Sharma
Uls 302/308/323/148/149/34 IPC

06.06.2020
The court of undersigned is having duty today as per
computer generated circular/duty Roster dated 30.05.2020 of Ld. District

& Sessions Judge, West, Tis Hazari Courts, Delhi.
This is an application under Section 439 Cr.P.C. for granting

interim bail moved on behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Sh. D. K. Pandey, counsel for the applicant/accused.

Arguments heard on application for interim bail.
nted interim bail for three

The applicant/accused was gra
ccused is suffering from hernia and was

days as the son of the applicant/a
surgical operation on 19.05.2020 vide order dated

scheduled to undergo
18.05.2020 passed by Sh. Vishal Singh, Ld. ASJ-03. By way of the present

application, the interim bail for a further period of 7 days has been sought
of the

on behalf of the applicant on the ground that the operation
applicant/accused could not be conducted on 19.05.2020 and doctor has
suggested the applicant to admit his son on 10.06.2020 in the hospital for

his operation. The medical prescription issued by Chawla Nursing Home of
the son of the applicant is also annexed with the application. In view of the
urgent requirement of presence of applicant/accused to take care of his
son for the purpose of hernia surgery in Chawla Nursing Home, the
applicant/accused is admitted to interim bail from 08.06.2020 to
14.06.2020 subject to furnishing personal bond in the sum of Rs.25,000/-
to the satisfaction of Jail Superintendent/Ld. Duty M.M./Ld. M.M./Link M.M.

The applicant/accused shall surrender on 15.06.2020 before the Jail

Superintendent.
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W' v . .
ith the above directions, bail application stands disposed

Copy of the order be given dasti. Copy of the order be also

to the Jail Superintendent for information.

N.P
ASJ-09 50) WEST
Tis Hazari Court,Delhi
06.06.2020

(
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IN THE
COURT oF
G. N. PANDEY, A
, ASJ -09 (POCSO
COURTS, DEL F(". ) (WEST), TIS HAZARI \
FIR N0.162/2019
P.S. Hari Nagar |

State Vs, Sunny Ghadok @ Sunny Diwan

06.06.2020 Uls 384/389/342/120B/34 IPC

R ge:: courf of undersigned is having duty today as per
‘ ated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

This is an application for extention of interim bail moved on

behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Sh. Nayan Maggo, counsel for the app|icant/accused.
Applicant/accused Sunny Ghadok @ Sunny Diwan present

on interim bail.
Reply to the bail application filed by the 10 Sl Shrikrishna.
Arguments on the bail application heard. Reply to the bail

application filed by the 10 perused.

By way of the present application, interim
plicant/accused in the

bail for a period of

one month has been sought on behalf of the ap

present scenario of Covid-19. The applicant/accused was granted interim

bail on 04.04.2020 which was extended for a period of one month vide
order dated 04.05.2020 passed by Sh. Ankur Jain, Ld. ASJ (West).

Considering the overall circumstances, the interim bail for the

applicant/accused is extended till 06.07.2020 on the same terms and

conditions. Application is disposed off accordingly.
Copy of the order be given dasti. Copy of the order be also

sent to Jail Superintendent for information.

(G.N. PANDEY)
ASJH09 (POCSO) WEST
i i-Saurt,Delhi
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IN THE
COURT o
FG.
N. PANDEY, As) -09 (POCS0) (WES

COURTS, DELH), D TIS HAzaR

;lR No0.02/2020
.S, Kirti Nagar
State Vs. Ankush
06. ush Sharma @ Hone
06.2020 Uls 341/376 (2)/506/323/34 IPC & 6 POCSO Ac%

The
computer son court of undersigned is having duty today as per
. erated Circular/duty Roster dated 30.05.2020 of Ld. District
Ns Judge, West, Tis Hazari Courts, Delhi.
) This is an application for grant of interim bail moved on
ehalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Counsel for the applicant/accused.
Counsel for the complainant.
10 Sl Asha Singh

Heard.
Reply to the bail application filed by the 10 Sl Asha Singh.

However, in the reply, it is mentioned that the medical documents annexed
with the bail are yet to be verified. The counsel for the applicant/accused
requests to adjourn the bail application. However, the counsel for the

complainant submits that this bail application is not maintainable as the
previous bail application of the applicant/accused has already been

dismissed by the court of Sh. Manish Gupta, Ld. ASJ-04 (West) vide
detailed order dated 01.06.2020. On the other hand, the counsel for the
applicant/accused submits that by way of this bail application, the
applicant is seeking interim bail for the treatment of his ailing mother.
Considering the overall facts and circumstances of the case, the bail
application is adjourned. 10 is directed to to verify the medical documents

annexed with the bail and file report on the next date.
Bail application be listed on 02.07.2020 fgr consideration.

06106.2020
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IN THE court
OURT OF G. N. PANDEY, ASJ -09 (POCSO) (WEST), TIS HAZARI
COURTS, DELHI,

FIR N0.176/2020
P.S. Nihal Vihar
State Vs. Jitender Sharma

06.06.2020 Uls 392/397/338/34 IPC & 25/27/54/59 Arms Act

The court of undersigned is having duty today as per
Computer generated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

This is an application under Section 439 Cr.P.C. for grant of
regular bail moved on behalf of the applicant/accused.
Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.

The Reader of the court sent the link of Video Conferencing

to Sh. Ankit Dixit, Advocate counsel for the applicant/accused. However,
the counsel for the applicant/accused telephonically informed the Reader
of the court that he is not feeling well and requests to adjourn the bail

application. At his request, bail application be listed on 08.06.2020 through

Video Conferencing.

. PANDEY)
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IN THE CoyRT
OF G. N. PANDEY
y 1 ASJ -09 (POCSO) (W
COURTS, DELHY 2 (WEST), TIS HAZARI

FIR No.189/2017

P.S. Khyala
State Vs, Ramandeep Singh Sebi
06.06.2020 Uls 376/377/506 IPC & Section 6 of POCSO Act

The court of undersigned is having duty today as per
Computer generated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

This is an application under Section 439 Cr.P.C. for grant of
interim bail moved on behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Sh. Sanjay Kumar, counsel for the applicant/accused.
Father of the victim is present.
IO SI Rooma Yadav present.

Reply to the bail application filed by the 10

After advancing arguments for some time, the counsel for the
applicant/accused seeks permission to withdraw the application. An
endorsement to that effect has been made by him on the application. In

view of the same, the application is dismissed as withdrawn.
At request, copy of the order be given gasti.

/
/

]

(G.N. PANDEY)

WEST

Tis Hazari Court,Delhi
' 06.06.2020
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IN THE Cou
RT OF G. N. PANDEY, ASJ 09 (
: : -09 (POCSO) (WEST), T
COURTS, DELHI. a T TIS HAZARI

FIR No0.433/2018

P.S. Ranhola

State Vs. Tarik Khan

06.06.2020 Uls 376/506 IPC and 6 POCSO Act

The court of undersigned is having duty today as per
computer generated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

This is an application under Section 439 cr.P.C. for grant of
bail moved on behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Ms. Sakshi Tolani, counsel for the applicant/accused (through
Video Conferencing).
Reply to the bail application not received from the
applicant/accused.
Let the notice of the application be issued to the 10. Victim be

also summoned through 10 for the next date.
Bail application be listed on 11.06.2020 through Video

Conferencing.

(G.N.'BAN\DEY)
ASJ;" 9 (POCSO)VWEST
Tis ari Court,Delhi
06.06.2020
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IN THE ¢
OURT OF
G. N. PANDEY, ASJ -09 (POCSO) (WEST), TIS H
COURTS, DELH], ' AeAr

FIR No.381/2019

Sat P.S. Nihal Vihar

ate Vs. Manjeet Saini

06.06.2020 Uls 307/120B/34 IPC and 25/27/54/59 Arms Act

Th
Somer € court of undersigned is having duty today as per
BSen generated circular/duty Roster dated 30.05.2020 of Ld. District
Slons Judge, West, Tis Hazari Courts, Delhi.
. This is an application under Section 439 Cr.P.C. for grant of
nteri :
€rim bail moved on behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Sh. Neeraj. Kumar Jha, counsel for the applicant/accused
(through Video Conferencing).

Reply to the bail application filed by the 10 ASI Heera Lal.
Heard.

The counsel for the applicant/accused submits that this
application has been filed seeking interim bail in terms of the minutes of
meeting of Hon'ble High Court of Delhi dated 18.05.2020 and the
applicant/accused is entitled to interim bail as he is in custody since
07.06.2019 and no other case is pending against him. Let the reply/report
be called from the IO regarding the previous involvement of the
applicant/accused. Report be also called from the Jail Superintendent
regarding the conduct of the applicant/accused. It is further observed that
vide circular dated 19.05.2020 of Ld. District & Sessions Judge (West), the

Designated Court of Sh. Vishal Singh, Ld. ASJ-03 (Wes}y has been
pe sent to the

authorized to deal with such matter. Let this applicatio
court of Sh. Vishal Singh, Ld. ASJ for 08.06,2020 for coy sideration through

Video Conferencing.
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IN THE co
URT OF G. N. PANDEY, ASJ -09 (POCSO) (WEST), TIS HAZARI
COURTS, DELHI.

FIR No.397/2019

P.S. Hari Nagar

State Vs. Mustafa Tyagi

06.06.2020 Uls 3 & 4 of MCOC Act

The court of undersigned is having duty today as per
computer generated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Sh. Mahesh Patel, counsel for the applicant/accused.

By way of the present application, the applicantlaccused
seeks transfer of the bail application of the present applicantlaccused
which is listed on 08.06.2020 to the court of Sh. vishal Singh, Ld. ASJ-03
(West). However, the counsel for the applicant/accused requests to

adjourn the present application. At his request, the present application is
adjourned.

Be listed on 08.06.2020.

. PANDEY)
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IN THE couy
RT OF G. N. PAND
N, EY, ASJ -09 (POCSO) (WEST), TISH
COURTS, DELHI. Al AZAR

FIR N0.463/2018

P.S. Nihal Vihar

State Vs. Sudhir Kumar

06.06.2020 Uls 304B/498A/34 IPC

The court of undersigned is having duty today as per
computer generated circular/duty Roster dated 30.05.2020 of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi.

This is an application under Section 439 Cr.P.C. for grant of
interim bail moved on behalf of the applicant/accused.

Present: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
Sh. Ramesh Chander, counsel for the applicant/accused.

Heard.
The counsel for the applicant/accused submits that this
application has been filed seeking interim bail in terms of the minutes of

meeting of Hon'ble High Court of Delhi dated 18.05.2020 and the
applicant/accused is entitled to interim bail as he is in custody since

29 07.2018 and no other case is pending against him. Let the reply/report

be called from the 10 regarding the previous involvement of the
applicant/accused. Report be also called from the Jail Superintendent
regarding the conduct of the applicant/accused. It is further observed that
vide circular dated 19.05.2020 of Ld. District & Sessions Judge (West), the
Designated Court of Sh. Vishal Singh, Ld. ASJ-03 (West) has been
authorized to deal with such matter. Let
court of Sh. Vishal Singh, Ld. ASJ for 09.0

.N. PANDEY)
POCS0) WEST
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’ IN THE COURT OF SH. G. N. PANDEY, ASJ-09 (POCSO)
. ,
| WEST : DELHI

Bail Application No. 722
FIR No. 292/19

PS : Nihal Vihar

U/S: 313/323/506/34 IPC
State Vs. Vipin Makhija

5
;1 06.06.2020

duty today as per

ed 30.05.2020 of Ld.

The court of undersigned is having
computer generated circular/ duty roster dat ;
District & Sessions Judge, West, Tis Hazari Courts, Delhi. )
This is an application under Section 438 CrPC for granting
anticipatory bail moved on behalf of the applicantl accused.
Pr.: Ms. Nimmi Sisodia, Ld. Addl. PP for the State.
None for the applicant/accused despite repeated calls since

morning.

appeared for the

it is observed that none - has
applicant/accused regularly for the last four dates and vide order
dated 07.03.2020, the anticipatory bail was already dismissed. As the
application has already been disr_nissed, nothing remains to be done
now. The application be consigned to record room. .
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